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RE. STATEMENTS LAID ON THE
- TABLE
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SHRI INDRAJIT GUPTA (Alipore):
All these items 18 to 22 were just laid

on the Table of the House. They should
actually be read in the House.

SHRI ATAL BIHARI VAIPAYEE:
And Members should be allowed to seek
clarification.

MR. SPEAKER: Copies were availabls
tn the Notice Office.

SHRI INDRAIJIT GUPTA: I came
through t: Notice Office and they told
me that one statement was available; the
others were not there.
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SHRI INDRAJIT GUPTA: Items 21
and 22, both of which concern the very
serious food crisis, were laid: they should
be read -out here.
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MR. SPEAKER: After the statements,
rules do not permit questions being ask-
ed. If there is a specific question that
you want to raise, sometimes in the day
he can make a statement in reply.

SHRI K. S. CHAVDA (Patan): Rules

do not permit the statements being laid

on the Table of the House.

SHRI1 S. M. BANERJEE (Kanpur): [
wrote to you. in the morning, when I
saw the Order Paper. I wanted to raise a
point of order on two items—No. 18,
dealing with dearness allowance to the
Central Government employees and No.
21 about the supply of wheat to UP. I
know that 216 points will be reached next
month. The dearness allowance will have
to be increased ‘and you must allow us
to have a discussion. I Xnow that they
have given only Rs. 7, § or 10...... {in=
terruptions)
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SHRI INDRAJIT GUPTA: Mr. Baner-
jee had written to you already today and
you said you would allow. You said it

MR. SPEAKER: I am going to allow.

SHRI SAMAR GUHA (Contai): The
hon. Minister has laid a statement. My
adjournment motion was precisely on this

point.
MR. SPEAKER: I did not allow any

adjournment motion.

SHRI SAMAR GUHA: In my adjourn-
ment motion I said that there was shortage
of stocks in all the ration shops in the
country. ..... (Interruptions)
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SHRI SAMAR GUHA: My adjournment
motion refers to all the States. But his
statements relate only to U.P. and Kerala.
There is shortage of foodgrains all over
the country including West Bengal, Maha-
rashtra and other States. What steps is
Government going to take to supply focd-
grains to all the States?

MR. SPEAKER: How can he give in-
formation about all the States at such
short notice? He can read bhoth the state-
ments and we will pass on,
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